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■ Hon. Mr. P .S . Haibib Mphammad,
,f

Hon. Mr* J.P* Shanna  ̂ J.M«

O.A. No. 118/90 (L)

I

A d n i t t .

issue Notice.

In the matter interim relief issue notice. Para-167 . 

of the Indfeai Railway Establishment Manual vhil>e providing ̂ r  

an exanination in accordance with s5)pendix-II as a condition 

precedent to the confinnation of an Accounts Clerk grade-! 

is coupled vi th the providon in Rule 4(a) of the î pendix-vtoich 

says that it is open to the EA« & C.A.O, to peanit a candidate 

in deserving cases to take an exanination for the 4th time.

While the applicant failed in the three exanination of 18S7,

1988 and 1989, Annexure A. 11 dated 11 •1,90 emanating fron Dy. 

Chief Accounts Officer# 0*p« No. 4# called xjpOn the concerned 

au^orities of the Deptt. to sulaiit a list of candidates ^  o had 

not passed the app^ix-II Examination alongwith their request 

for the additional diance. Annexure-A.12 is the ^plication of 

present spplicant made on 17,1,1990 for an opportunity to appear 

at the 4th exanination. We would like to know \^at instructions 

have been issued by the Railway Board or the conpetent authority 

about the manner in viiich the persons v^o have failed at the 

three exaninations and have applied fir further chance are to be

dealt with. Para 2 (f) of Annexure-A.2 ^eaks of termination
it ^
of service if a ciiance is granted to the candidates within four 

years of service and he fails and the results are annoxinced after 

expiry of four years. In the case of the ^p^cant^ the period 

of four years has not yet esqpired as were ej)pointed in

i^ril/May, 1986. in the circxMstance, we direct that the case 

be listed fer orders on 19,4,1990 alqpgwith 0,a . 115/90, Till 

tJiat date the operation of the impugned order dated 29,3.1990 

contained in Annexure-A.l ^ a l l  remain stayed in so far as- 

the present applicant| a ^  concerned therewith.

A . M

0

ir 06 1 1  M ^
. V3 .
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O.A. 22 115/9C 
118/90

86/90

8ol,91 Hon* Mr. D.K. Agrawal, J.M . 

Hon* Mr, K. Obayya# A.M*

Shri R*G, Saxena appears in O.A. 115 & 118/90 

for applicaBt* Shri A.K. Chaturvedi appears 

for the ^plicant in O.A, 86/90, Shri AniX 

Srivastava appears for opposite parties in all 

the cases. Shri R.C, Saxena desires adjournmeot 

OH the groundof illaess. Shri A.K, Chaturvedi 

also does not want to address the court on the 

ground that it may be better if the cases are 

taken up together. We find that stay order 

already operates in since 6 .4 .90 . therefore, 

undue adjournment cannot be permitted in these 

cases. However# in the interest of justice we 

permit an adjournment today and order this case 

to be listed on 25.2.91.

O.A. 127/90 V.P. Sinha vs. Union fiif India 

is on the same subject matter and is fixed for 

SSzizSiz; 22.1.91. On the basis of request made 

by Shri Anil Srivastava it is hereby ordered that 

the said case will alco be listed on 25.2,91.

Let office may make a note in the order sheet 

of the case also,The stay order alrea^ passed 

shall r«nain in force till 25.2.91.

J . M .
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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD 

CIRCUIT BENCH

LUCKNOW 

O.A. No. 118 Of 1990(L>

Pren Shanker Sharma Applicant

Versus

Union of India & others Respondents,

Hon. Mr, Justice U .C , Srivastava, V,C«
Hon, Mr. A .’B, Gorthi# Admn, Member.

(Hon, Mr, Justice U ,C . Srivastava/V.C)

The applicant has approached this Tribunal 

against the order dated 29,3.90 passed by respondent 

No.5, terminating his services from the post af 

/ic<^unts Clerk Grade I and the Hailway Board’ s letter 

dated 24,6,86# which# according to the applicant, has 

been issued in contravention of para 167 of the Indian 

Railway Bstablishment Manual, The applicant was appointed 

on 1,1,1978 on the post of Cleaner in Loco Running Shed 

Northern Railway, Lucknow in the pay scale of Rs 196-232 

v V  ultimately, after due trade test promoted to the

post of Skilled Fitter in the scale of Rs 260-400 and 

was confirmed on 7,3.84 as Skilled fitter,Railway Service 

Commission advertised 414 posts of Accounts Clerk Grade I 

in scale 8s 330-560 and 524 posts of Senior Clerks in the 

scale of Rs 330-560, The minimum qualifications prescribed 

in the same were fulfilled by the applicant. The applicant 

appeared in the same and also qualified for viva—voce 

test and in the result he was declared successful and 

was placed at 25th position. Offer of appointment was
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Was also issued to him and he was required to sulxnit 

testimonials and medical examination report. Thereafter, 

he was posted as Accounts Clerk# Grade I in the office 

of Senior Accounts Officer, Northern Railway at Moradabad 

on 28,5.1986 on probation for a period of one year.

The applicant appeared at the Appendix II examination 

as per para 167 of the Indian Railway Establishment 

Manual but could not succeed. On 23«10*89 the applicant 

submitted an application torespondent No, 3 requesting 

him to change his category from Accounts Clerk Grade I 

to Senior Clerk again showing his desire to appear in 

the Appendix II examination but instead of granting 

his prayer for additional chance# his wervices were 

terminated. The respondents have taken the plea that

no candidate was allowed 4th or 5th chance , though 

elsewhere in the r^ly  they had stated that to bring 

uniformity and remove the disparity Railway Board has 

framed final guidelines vide letter dated 24.6.36 putting 

and end to fourth and fifth chance. The applicant was 

not entitled to any further chance. The respective 

pleadings of the parties have been considered by us in

0,A, No. 115 of 1990 *Raj Kumar Gafe^& another vs. Union
If

of India & others' which has also been pronounced today.

T*, The facts of the present case and that of Raj Kximar Gupta*

case are identical and in that case we have allowed the 

application holding that for non passing examination 

the services cannot be teirminated and the respondents 

cannot Impose a condition which does not find place 

in the statutory rules without amending the same and 

the change of c at eg or y if it had not been done can also 

be considered for the applicant and without considering 

this their services cannot be terminated. This judgment 

shall affirm our view of that judgment also.

Accordingly the order of termination being 
arbitrary and illegal and without any legal sanction
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or authority is quashed and the applicant will be 

deemed to be in continuous service and if any action

for examination is taken, then the respondents shall 

also consider the case of the applicant before the 

change of category taking into consideration that it 

has done so for persons belonging to same service.

Adran. Menroer Vice Chairman*

Shakeel/ Dated# 02- 7-91
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■'BEFORE THE CEMDHAIi ADMINISTRATI5?E TRIBUNAL, 

(LUCKNOW BENCH), LUCKMOW

O.A.NO. IV S  OF 1990CD

PRM SHANKER SHIRMA

VERSUS 

UNION OF INDIA <3: OOHEHS

APPLICANT

RESPONDENTS

,V'

s.No.

QOMPILATION m . «A« 

Particulars of Docsuments

Ci

, order dated 29.3.1990,

Page Nos,

1. Application under section 19 

of the Central Administrative 

Tribunal Act, 1985.

2.0 Enclosure No. A-li- Termination

1 - 1 8

19

3. Snclosure No.A-2>- Railway Board's

letter dated 24.6.1989. 20 - 22

4. Vakalatnama . . .  •• •

LUCKNOWI

DATED: 9.4.1990.

To.

The Registrar,

n

L̂ c u C' rNN

APPLICANT
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BEFOKE THE CEMTHAL iDMIMISTBilllVE TRIHJHiO,, 

(LUCSKNOW BENCH), LUCOOW

O.A.ND. il6) OF 1990(L)

-CT «. j i>

PHEM SHANKER SHARMA, aged about 33 

years, son t>f Shri S.D.Sharma, 

resident of 3?/D, Hyder Canal Coloiay,

Charbagh, Lucknow.

. . .  APPLICANT

VERSUS

1 . UNION OF INDIA, through the 

General Manager, Northern Railway,

Baroda House, New Delhi;

2. RAILWAY BOABD, -Hirough its Secretary,

Rail Bhawan, New Delhi;

3. FINANCIAL ADVISER & CHIEF ACCOUNTS 

OFFICER, Northern Railway, Baroda 

House, New Delhi;

4 . DEPUTY CHIEF ACCOUMES OFFICER (G),

Northern Railway, Baroda House,

New Delhi;

5. SENIOR ACCOUNTS OFFICER (STORES &

WORKSHOP), Northern Railway,

Alambagh, Lucknow.

. . . RESPONDENTS

Contd...2
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BUralLS OF APPLICAIIOU

<1) PARPICPLABS OF OBDERS AGADISI MHICB 

tPPLlnAIIOH IS MADE I

The applicant is aggrieved by the 

order dated 29,3.1990 passed by respondent No06, 

terminating his services from the post of Accounts 

Clerk Grade I and the Railway Board *s letter 

No, SVAC III/20/17 dated 24.6,1986 issued by 

the Railway Board in contravention of para 167 

V  of the Indian Railway Establishment Manual, True

electrostat copied of the aforesaid orders dated ' 

29.3,1990 and letter dated 24.6.1986 are filed 

herewith as ENCLOSURE MDS. A-1 and A-2 respectively 

to this application.

(2) JDBISDICTION »

Av - ................

The applicant declares that the subject 

matter of the order against which he wants 

redressal is within the jurisdiction of this 

Tribunal,

(3) LIMITATION *

The applicant further declares that 

the application is within limitation prescribed 

in section 21 of the Administrative Tribunal 

Act, 1986,

Gontd,,,3



(4) OF THE CASE i

(I) That the Indian Railways have separate

cadre of MINISTERIAL STAFF in various Departments 

including that of Accounts Department under the 

Administrative and functional control of Financial 

Adviser and Chief Accounts Officers of each l^onal 

Railways,

.3.

^  (II) That Rule 167 of the Indian Railway

Establishment Manual provides the following
>r'

classes of ministerial staff in Accounts 

Departments of Railways

(a) Clerk Grade II 

5s. 110-180,

(b) Clerk Grade I 

Es, 130-300,

y  (c) Sub-Head

Hs. 210-380,

(d) Junior Accountants 

Ss, 270-436,

(e) Senior AcoDuntants 

Ss. 435-576,

(III) That the aforesaid Rule 167 also 

stipulates that recruitment of Clerks Grade II 

to the extent of 20^ of vacancies will be made 

from the.suitable class staff and 80^ of the 

vacancies v/ill be filled by way of direct 

recruitment. The essentially required educational 

qualification for Clerk Grade II  is matriculatioiV' 

Higher Secondary and for Clerk Grade I is

Contd..,4
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University degree preference being given to 

persons with I and II  Division, Honours and 

Masters degree.

(I?) That Hule 167 of the Indian Railway

Establishment Manual further provides that 

directly recruited Clerks Grade I , will be on 

probation for one year and will be eligible 

for confirmation only after passing the 

prescribed departmental examination in Appendix 

I I .

(V) That Buie 167 does not specify any

period for passing the departmental examination 

necessary for confirmation. However, in Appendix 

II there is a provision for qualifying examina- 

-tion for promotion above Grade II of the 

clerical staff of the Accounts Department upto 

and including the rank of Sub-Head. The syllabus 

and relevant papers are given in Appendix I I .

(VI) That Rule 4(a) in Appendix II provides

as under:-

“Normally no Railway servant will be 

permitted to take the examination more than 

thrice but the Financial Adviser and the Chief 

Accounts Officer may in deserving cases permit 

a candidate to take a examination for a fourth 

time, and, in very exceptional cases, the 

General Manager may permit a candidate to take 

the examination for the fifth and the last time” .

Contd.. .5
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Skilled fitter in the scale of Rs#260-400, The
V

applicant later on, vide order dated 1.4*1984, 

was confirmed with effect f^om 7.3.1984 on the 

post of skilled Fitter. A electros tat copy of 

confirmation order dated 1.4.1984 is filed here- 

-with as INCTiOSURE M).A"3 to this application.

I C CTL»—

,5 .

(VII) That from the above it is quite clear 

that unless a directly recruited Clerk Grade I 

^.130-300) passed the departmental examination 

provided in Appendix I I , he will not be eligible 

for confirmation and farther promotion as Sub- 

-Head (Ks, 210-380), Junior Accountant (Es, 270-435) 

and Senior Accountant (Ss,436-575), the next 

higher posts.

(VIII) That idle applicant on 1.1.1978 was 

appointed on the post of Cleaner in Loco Running 

Shed, Northern Railway, Lucknow in the pay scale 

of Ss. 196-232 and on 6.6.1981 after the trade test 

was promoted to the post of Greaser in the scale 

of Es.210-290. The applicant again after due trade 

test was promoted on 1.7.1982 on the post of

(IX) That in the year 1 9 8 ^ the Railway

Service Commission advertised 414 posts of 

Accounts Clerk Grade I in scale 5s. 330-560 and 

524 posts of Senior Clerks in the scale of 

Es. 330-560. The minimum qualification prescribed 

for appearing in the examination was graduation 

with preferencial qualification M.A. and Honours. 

A electrostat copy of the advertisement is filed 

herewith as ENCIX)SURE H0«A-4 to this application.

Contd. ..6
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(X) That the applicant’s ectacational

qualification being B .Sc., LL.B, with Diploma 

in Mechanical Engineering applied for bath the 

posts i .e . Accounts Clerk Grade I and Senior 

(Herk, The department issued no objection 

certificate dated 25.6.1985, a electrostat copy 

of which is filed herewith as ENCLOSURE HQ.A--5 

to this application.

(XI) T ^ t  after the examination and Viva

Voce test the result was published in the 

newspaper and the applicant was declared 

successful achieving 26th position in order of 

merit. The Railway Service Commission also 

intimated the result of the said examination 

to the applicant vide its letter dated 6.12.1985, 

a electrostat copy of which is filed herewith 

as ENGLOSURE HO «A-6 to this application.

CXII) That thereafter the applicant was

issued an offer of appointment containing few 

terms and conditions of recruitment in the 

service and also requiring the applicant to 

submit testimonials and medical ei^imination 

report, A electrostat copy of offer of appoint- 

-ment dated 28,3,1986 is filed herewith as 

M.CIjOSURB no .a -7 to this application,

(XIII) That the applicant thereafter was

ordered to be posted as Accoimts derk. Grade I 

in the office of Senior Accounts Officer,. 

Northern Railway at Moradabad but as he was

Contd,,,7
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appearing in the final year examination of 

Mechanical Engineering at Government Polytechnic, 

Lucknow, he, vide application dated 10*4*1986, 

requested the respondent Ho,4 to give him posting 

at Lucicnow, consequently whereof the applicant, 

vide order dated 7.6,1986, was posted as an

^  Accounts Clerk Grade I under Stores Accounts

Office, Alambagh, Lucknow under respondent No«5.

J True electrostat copies of the aforesaid
I

 ̂ application dated 10.4.1986 and order dated

7.6.1986 are filed herewith as EHCLOSUHE N0S.A~8 

and A-9 respectively to this application,

CXIV) That the applicant thereafter in 

compliance of order dated 7.6.1986 joined the 

 ̂  ̂ post of Accounts Clerk Grade I  under the respondent

Ho.6 on 28.5.1986.

(XV) That it is not irrelevant here to 

mention that the applicant *s appointment on the 

post of Accounts Clerk Grade I was on probation 

for a period of one year.

(XVI) That as per provisions of para 167 of 

the Indian Railway Establishment Manual Appendix 

II  Examination for the purpose of confirmation 

of the applicant and others was held at the 

Divisional Office in the year 1987, in which all 

the candidates tye-cotted the examination,

Contd. , .8
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(XVII) That the Appendix II  examination as 

per para 167 of the I,R ,E ,M , was again held

in the year 1988 and also in the year 1989, in 

which the applicant appeared but unfortunately 

remained unsuccessful,

(XVIII) That the applicant on 23*10*1989 

submitted an application to respondent No,3 

requesting him to change his category ftom 

Accounts Clerk Grade I to Senior Clerk, a 

electrostat copy of which is filed herewith as 

ENCLOSIIBE NO.A-IO to this application.

(XIX) That the respondent No,4 vide D ,0 . 

dated 11,1.1990 directed all the concerned 

authorities to send the names and particulars 

of the persons, who have failed in the Appendix 

II Examination but are desirous to avail the 

additional chances, a electrostat copy of which 

is filed herewith as ENCLOSUHB N0>A~11 to this 

application.

CXX) That the applicant on 17,1,1990

submitted an application in the office of the 

respondent No,6 addressed to respondent No, 3 

showing his desire to avail additional chances 

for appearing in the Appendix II Examination, a 

electrostat copy of which is filed herewith a's 

ENCLOSUBE NO ,A~12 to this application,

Contd, .,9
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CXXI) That all of a sudden the respondent 

No*5 passed the impugned termination order 

dated 29.3.1990 termimting the applicant’s 

services forthwith simply for the reason that 

he failed to qualify Appendix II Examination 

within the stipulated period as provided in 

para 2(e) and (3) of Hailway Board’s letter 

dated 24.6.1986 contained in Enclosure No.i-2 

to this application.

•9#

'A  CQCII) That the applicant is not av^re of

the fate of his application dated 17.1,1990 

contained in Enclosure No,A-12 and the compliance 

about the D .O . dated 11.1,1990 contained in 

Enclosure No. A-11 to this application.

C5QCIII) That the applicant's services have 

been terminated without offering further chance 

to appear in Appendix II Examination which has 

not yet taken place.

CXXIV) That the instances of providing 4th 

and even 5th chance to appear in Appendix II 

Examination as per para 167 of the I.R ,E ,M . are 

not rare. One Shri Atar Singh, who was also 

directly recruited as Accounts Clerk Grade I , 

was allowed vide order dated 27.1,1982 to appear 

4th time in the aforesaid Appendix II Examination, 

When he could not qualify even on 4th time, he 

moved an application dated 16.2.1983 requesting 

the authorities to allow him Vth chance to appear 

in the said examination which was allowed to him.

A electrostat copy of the order dated 27.1,1982

Contd. , . 10
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and application dated 15.2.1983 are filed 

herewith as EMCLOSimEJDS. A-13 andA^14 

respectively to this application.

CXXV) That one Shri Iqbal Ahmed,directly 

recruited Accounts Clerk Grade I vide order 

dated 3.10.1983,was given 6th chance to appear 

in Appendix II Examination, A electros tat copy 

of the said order dated 3.10.1983 is filed 

herewith as ENCLOSURE MD.A-15 to this 

application.

(XXVI) That not only that the respondent 

No.3 became so lenient with reference to Smt. 

Alka Sahani and Smt. Sharda Singh, directly 

recruited Accounts Clerks Grade I to allo^f them 

to change their category from Accounts Clerk 

Grade I to Senior Clerk vide order dated 

7.9.1987, a true electrostat copy of which is 

filed herewith as ENCLOSUHE N0,A-16 to this 

application. The applicant vide application 

dated 23.10.1989, contained in Enclosure No .A-10, 

similarly made a request for change of his 

category that is from the post of Accounts 

Clerk Grade I to the post of Senior Clerk on 

which no orders till date have been passed.

(XXVII) That tile work and conduct of the 

applicant throughout the service period remained 

excellent and above inark and no adverse entry 

or even warning was ever issued to him. His

Contd. . . 1 1
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whole service record remained unblemished and 

his integrity has always been certified.

(XXVIII) That though the applicant as a direct 

recruit joined 1±ie post of Accounts Clerk Grade

I on 28.5.1986 yet he retained his lien on the
I

post of skilled Fitter on which he was confirmed 

vide order dated 1.4.1984 contained in Enclosure 

No .A-3.

(XXIX) That the impugned termination order 

under the facts and circumstances of the case is 

not only arbitrary and discriminatory but is also 

in contravention of Buie 301 of the Indian Hailway 

Establishment Code, Yoliime I in as much as no one 

month *s notice or pay in lieu thereof has been 

given to him.

CXXX) That the fiailway Board's letter dated

24.6.1986, contained in Enclosure No.A-2, is 

V-V inconsistent to the statutory provisions contained

in para 167 of the I.R .E .M , *

CXXXI) That the terms and conditions contained

in sub-para Ka, Ga and Gha of offer of appointment, 

contained in Enclosure Ho .A-7 are unconscinable, 

unjust and unreasonable,

CXXXII) That besides the above, the respondent 

No,5 is not the appointing authority of the 

applicant for the post of Accounts Clerk Grade I

Contd. , , 1 2



I

and is much below in rank to the appointing 

authority of the applicant which is the respondent 

Ho.3.

(XXXIII) That at any rate the impugned order 

of termination for not qualifying Appendix II 

^  Examination, under the facts and circumstances

of the case and in effect and substence amounts 

to removal from service without complying the 

provisions of Article 311(2) of the Constitution 

of India*

• X2«

(XXXI7) That the applicant has not yet handed 

over charge of the post and is on medical leave 

with effect from 29.3.1990 and in case the further 

operation of the impugned order dated 29.3.1990, 

contained in Enclosure No .1-1, is not stayed, 

he would suffer irreparable loss and injury.

(XXXV) That the principal Bench of the Central.

Administrative Tribunal at Delhi in similar 

matters in 0 .A.No.262/1990 and the Central 

Administrative Tribunal (Lucknow Bench), Lucknow 

in O.A.No.116 of 1990 have been pleased to pass 

^ ^  interim orders, the electrostat copies of which
III — ' 1̂

are filed herewith as ENCLOSURE NOS, A-17 and 

"to this application.

(5) QSDJJmS K)a RELIEF WITH LE5AL PBOVISIONS»

(I) Because no one month's notice or pay

in lieu thereof as per provisions of Rule 301 of 

the I.H .E . Code has been given to the applicant,

Contd.. .13
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(II) Because the work and conduct of the 

applicant throughout the service period remained 

excellent and above mark and there exists no 

material even a least on the basis of which 

Idle applicant could be adjudged inefficient or 

unsuitable for the post.

(III) Because the applicant, inspite of 

his direct recruitment on the post of Accounts 

Clerk Grade I , still holds a lien on the post

of skilled Fitter, on which post he was confirmed 

vide order dated 1.4.1984, contained in Enclosure 

No .A-3.

>-

(IV) Because the respondent No,6 is not 

the appointing authority of the applicant and 

is not competent to terminate the services of 

the applicant.

I

(V) Because the Railway Board’s letter 

dated 24,6,1986,which in substence dianges the 

statutory provisions contained in para 167 of 

Chapter I Section B of I .R .E J !,, is illegal and 

inoperative.

(VI) Because the Railway Board’s letter 

dated 24.6.1986 is hit by Article 14, 16 and 311 

of the Constitution of India.

\

(YII) Because failure to pass the departmental

examination for confirmation wo\ild not render the

employee unsuitable to the post of justifying

termination. ^

Contd...14
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(VIII) Because the termina.tion order is 

arbitrary and is not based on any legitimate mate- 

-rial german to the termination.

(IX) Because under the facts and circumstances 

of the case, the impugned order termina.ting the 

services amounted to removal without complying

the provisions of Article 311(2) of the Constitution 

j of India.

(X) Because the condition to terminate the

services on failure to pass Appendix II Examination 

contained in Railway Board’s letter dated 24.6.1986 

and in para Ka, Kha, Ga of the offer of appointment 

dated 28.3.1986 is unconscionable, unfair and 

unreasonable and is void being violative of Article 

14 of the Constitution of India.

(XI) Because the act of respondents is not

giving further chances to appear in Appendix II 

Examination and is not changing the category as 

done with reference to other employees is 

arbitrary and discriminatory, hit by Articles

14 and 16 of the Constitution of India.

(6) DETAILS OF BMiDIES iDCHMTST-RDi

The applicajit declares that no statutory 

remedy is available to him under Rules and the 

remedy by way of non-statutory representation 

under the circumstances of the case is neither 

efficacious nor effective.

Contd...15
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(7) MATTERS NOT PREVIOUSLY FILED OR PEM3im 

WITH M I  OTHER COURT s

The applicant further declare that 

he had not previously filed any application,

•writ petition or suit regarding the matter in
/

respect of which this application has been made 

before any court or any other authority or dxij 

other Bench of the Tribunal nor any such 

application, writ petition or suit is pending 

before any of them.

(8) RELIEF SOUGHT :

The Tribunal may graciously be pleased

to: -

(a) quash the impugned termination order

dated 29.3,1990 passed by respondent Ho.5 and 

contained in Enclosure No .A- 1  holding the same 

illegal, void and inoperative and directing 

the respondents to treat the applicant still in 

continuous service with all consequentiaJ. benefits 

such as payment of fall salary and allowances, 

increments and seniority etc..

(b) quash the Railway Board*s letter No. 

84/AC III/20/17  dated 24.6.1986 issued by the 

Railway Board and conflained in Enclosure No Jl-2 

to the application;

(c) ar̂ r other relief which the Tribunal 

may, under the facts and circumstances of the 

case, deem fit in favour of the applicant such as

Gontd.,,16



I

before any of them.

(7) MATTERS HOT PREVIOUSLY FILED OR PEHDim 

WITH OTHER COURT :

The applicant further declare that 

he had not previously filed any application, 

writ petition or suit regarding the matter in 

respect of which this application has been made 

before any court or any other authority or ajciy 

other Bench of -t±ie Tribunal nor any such 

application, writ petition or suit is pending

.16.

(8) RELIEF SOUGHT *

The Tribunal may graciously be pleased

to;-

I

' (a) quash the impugned termination order

dated 29.3.1990 passed by respondent Ho.5 and 

contained in Enclosure Ho.A- 1  holding the same 

illegal, void and inoperative and directing 

the respondents to treat the applicant still in 

continuous service with all consequential benefits 

such as payment of full salary and allowances, 

increments and seniority etc.,

(b) quash the Railway Board’s letter Ho, 

84/AC III/20/17  dated 24.6.1986 issued by the 

Railway Board and confiained in Enclosure Ho .A-2 
to the application;

(c) any other relief which the Tribunal 

may, under the facts and circumstances of the 

case, deem fit in favour of the applicant such as

Gontd...16



y

L

.16.

grant of additional chances to appear in Appendix

II Examinatibn\on change in category may be 

passed.

\
(9) INTERIM OHDBR. IF :

The Tribunal may graciously be pleased 

to stay further operation of the impugned 

termination order dated 29.3.1990 passed by 

respondent No,6 and contained in Enclosure No, 

A- 1  to this application during the pendency of 

the case and an ad-interim order may graciously 

be passed,

<10) The application is personally presented

through counse? .̂

(U ) PARTICULABS OF THE POSTAL QM3ER FILED IN 

^ P E C T  OF APPLICATION FEB:

Postal order No. : <^2^ C {)

Dated t ^  ^  ‘  ̂ ^

Issued by i High Court Bench

Post Office.

In favour of ; The Registrar,

CJl.T ., Allahabad,

(12) LIST OF THE DOCUMENTS 1
(1 ) Enclosure No, A- 1  t Impugned termination 

order dated 29,3,1990.

(2) Enclosure No, A-2 « Railway Board's letter 
dated 24.6.1986,

(3) EnoLosure No. A-3 t Confirmation order 
dated 1.4,1984,

Contd,..17
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A

(4) Enclosure No. A-4 :

(5) Enclosure No, A-6 t

(6) Enclosure Ho, A-6 :

(7) EnoLosure No. A-7 *

(8) Enclosure No. A-8 t

(9) Enclosure No. A-9 t

(10) Enclosure No. A-10 s

(11) Annexure'No. A-11 :

(12) Enclosure No. A-12 :

(13) Enclosure No, A-13 t

(14) Enclosure No, A-14 :

(16) Enclosure No, A-15 t

(16) Enclosure No, A-16 »

(17) Enclosure No,A-17 t

(18) Enclosure No, A-18 t

Advertisement,

No objection certificate 
dated 8,6.1985.

Intimation regarding 
selection dated
5.12.1985.

Offer of appointment 
dated 28.3.1986.

Application for change 
of posting dated
10.4.1986.

Posting order dated
7.6.1986.

Application for change 
of category dated 
23.10.1989.

Posting order dated
11.1.1990.

Application for addi- 
-tional chance dated
17.1.1990.

Order for additional 
chance dated ffi7.1.1990, 
in favour of Atar Singh.

Application for Yth 
diance dated 15.2.1983.

Order dated 3.10.1983,

Order dated 7,9.1987 
for additional chance 
to Iqbal Ahmed changing 
category of Smt. Alka 
Sahani and Smt, Sharda 
Singh,

Statj order dated
14.2.1990,

Stay order dated
6.4.1990,

•gERIFICATION

I , Prem Shanker Sharma, aged about 33 

years, son of Shri S,D,Sharma, resident of 32/D- 

Hyder Canal Colony, Charbagh, Lucknow, do hereby

verify that the contents of paras 1 , 4, including

Contd,,,18
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sub-paras 6, 7, 10 to 12  of this application are 

true to my personal knowledge aM  those of paras

2, 3, 5, 8 and 9 are believed by me to be true 

on legal advice and nothing material has been 

suppressed,

P
LUCKNOW:

DATEDs 9,4.1990, APPLICANT
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BEFORE THE CENTRAL A D M I N I S T R A T I V E  T RI BUNAL 
( LUCKNOU BENCH)  L ^ K N O U .

O . A .  NC.  r p  1990

Prem Ghanker  ' j harma  ̂ . . . .
l /eraus

U n i o n  o f  I n d i a  h o t h e r s  . . . .

ENCLOSURE NO.  A~'<

S.r.d. K0.|g5

A p p l i c a n t

R e s p o n d e n t s

Di. S9.8.1009

** icnaa of P3 . C .A .C .((i)«p S.M.O.Wo.iSe- CiftdJ 

tte fierricos of the f o l W n e  o taW  Offo berd^y fteiciaato(3 nitb Ic a e ^ a io  

effect ot> they ewild aot goollfiod tho A;)pea<tii>.ll A ( D im  taonlnotton ) 

the porocrlWd "5 i ~ ^ r tKgir,p^^ c o ^ t l onn 0^ ^

Joined ip para S(o| a 8 ofluTOjgT^ 1 oUof Ho. OTOSnfr/pr/iT
dftted Z47r.i&&6, ~ — —....... ..........  .... ...----

.w Tt J'»n<?vcr, they o«n ocud tholr rcqoeoto fer Mpo^Intaot 
OB frcob cntrwito for ihoAesounta Itepartwcnt ihtoû  proper 

(c*t&nn«l for conddoratiea of Uailvagr B«s.rd*

NoBic 0/ the .''taff Î oit̂ nAtion Office ^erc «erkin^

1. I’reca Shfinkar bliarta J.A.A. bAO(s)/AJIV/lAO
2. l̂ixj Kun or Ou])ta I**- j
3. -do» -dJ>-

%«Agouptfl Oyficor ( ifttt) 
AlBaliCGh, lackBOg

Copy to | .  I

to her D.t-.Ko.
i»/A(ayt/5/CG—I/UitiyBjtjî l̂ooo« dated 8/l090«

2) F,V.cu>(adwX# Korthern Uuilray, Aarcdo Kou, e , Kw Iblhl,

8) MiiarJitfaaJ, Luchoow,
<) SC(A!lU)/AiiV/Lie,

8) J're«B H!ianker
f') tiiv. i«ij Kunsftr G\ij>t««

) S h .  i ; . i t , ^ ; l l a a ^ i n .

K) fcpfu'ee*

s/’

3̂'

e» t



BEFORE THE CENTRAL A D M I N I S T R A T I V E  TRI BUNAL 
(LUCKMOU BENCH)  LUCKNDU' .  -l«UMAL

O.A. NC. _ OP 1950

Pr e m S h a n k e r  S h a r m a
. Versus

Union of India i others

e n c l o s u r e  n o . 2

Appli cant 

Respondents

, 3/j'ODA 'lO iJi; l.'.w r£U!I, 

iipietiAiki/c/Vcci/DiiQ Duludj 3 . 9 .0 6 .

Sr .D A O y , A!.D LKO -.lil/tiDLn-i DAOy m ,E K l l ,J U

SAO(W) JUD,/.,rih, .UIV/LKO, CU-UCO, 2A0/I(t;/AU). 5

Addl.l'A i  CAO/T/EKZ, • I’A 4  CAO/Conut.K.G;ao,;'Jn).hi,

AFA/CC,IHC/ Delh i. AOs JJookujCorrp.Est^.,EC;,X,Efry^FX,Flntwico,

S .O .A d a .1 ,2 ,),//f5 /llQ , Ini'p.Acco'.int8,PonDlon,H'’ S toroo ,Indent,S v,m \i

A / c 9 ,W C ,F u u 1/JIQ.

Subl Directly rocrulted Clerk.8 CraOKi I' in thu Aocbuntu Dopartisont of Railwayu,

• • ‘ • '

A copy of hr>llw.>y Boiu-d'u U-ttur »o.64-\CnT/̂ 0/l7 duted 24.6,86 on the uubjcct 
.̂ited aUbvo la uiicloood fjr your infolTKrtiqiranjrneccouaiy

'sX'sau-

DA /A s above. (B.K.KHAIJNA)
/V '.A. &  CllIEf ACCOUN'1‘3 OFFIClaijfA.la.

Copy of Board ' 8 lottur N0 .O 4/A C I I I /2 0 / 1 7  datod 2 4 . 6 . GO,

Sub« A d nbove,

I.

a .

i,.
■?rr *1 '

!
V on tlK> m jbjuct.dircctly Xjecrultod (.'lorlia Oradc fiVlOrulei- xtic

ruqû cd t to ftlvon a .aaxirjun of two cha/icfcn to_tppdar rv; the Anpcnili/ ?(!'

M n flc  r ^ thcr^elvea within thoeg

w^n oorvicc. In  a low crv.u., luldiU.-n.a .1..

or t n iii- r/ ’, '■7 ' of u>.,

K. o '. ■ r -.-.u r.luo t.
thu ro.i)oct(ao U.

^  n;n .n ..ch thu Uo:v.a ro . r o t .ln in . I .

c
/  . . .

in •' VMU UU.UM ior ruC‘‘.in:n
. . t i n ;  ^ ‘•;^<^nuittin/: th .o  to oit in /. Pl>.

■.(

r
>'.er

Ti'., 

•■' •)
:• yeo.. 0^ 7 :^ t,. . . .  o.id

c.icir;jlt" uion co.:,poilin5 roauon..; for'' '

by tl;o Dcpai-î ont of ilailw:iyc(UHilway
TSIloy'ed W ĥo x̂HST̂Tieon-faYJn
louô êd by tho Railwaya/Units, nutlculouslTl}?7 O T 5T""-~-—

*’ U lould '
■within thrjo' voô b n7~tT«-<» ' ‘ 4 ^  *!y°5itQation

Ab v.hw-.U wlw ivw. ^vitll.nl A' Lwo ........ . wiM.Ui Ml-W •< -v.  '

o '? - }

CiP-- (f
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0|,i,coval or tlio R 4'CAO alonff-lth dstallo oi' 
j^£oro.j,ico of the caiididatfeo in carlior oxuminationa,

S  “ m 2  “ 'J' “•‘“ 'in tlm,oSi °c, , poimda, involving roqmiut for IcaVo or aboauoo
S  K ^ Gortificato from tho ULilway Dootor, iu opito of tho

nf conductod durirE that period, reuuest for «-w t

dS  “f ‘hroo of soJvlco.’wlll bo oon»lfo":* y
. . .  r r t t ’i t r  - “ - f '■

i " , ' * ' " '  w l t l . t . - ,

C c - r u f l c a t o r a l i r r c l l i f J S  y
yoavo of oorvico, viOc (o) aJjovo whlcf u ^ \
for fcTrant of ono moru cU.iiicu i o thl rT ‘'•«‘Ployoou roqac.-nu
sor\'ico Day bu referred to ^ocond chtmcc aftor thrc'O yooi’.^

of trie Conoral iMâ io/’-cr. It ia'^felt that poroonal approv.,1

t^*o.o dealt:. With in U )  ab v. voull bJ ^
^  occ:ision of maternity leave tiiken bv fGTf>v cxnaplo ca

 ̂ " ‘“r s i c r
^  v l t h l n  a  t o u l  O f  r o u x -  y c i .  ‘ • « '

fioar.l for ftdditioiml W-uk.

Without a n y  . o r « . o n o V V o  S o i r r o n a ' ‘i „ “ f 3 : r “ f \ - : “ S r ^ ^

n

tWcn any chance beyond turt/th»- i. caoo -tho eujiloyuj will not li ■within a total .*-^-''̂ Ste°g whicH too ohoulj! h. i:,,.,??̂  ‘’::
ho period of four years of service will + S granrdd''t/rt’lYrrT-'“--announcement of tho re wit 3 of la.aediatcly after tĥannounced al’tor tha

'■*c..»,cy in CGti , ‘'.-“"‘••'“‘'a I'/CTiviii-' ip availablo.
i*li>.'J.r o r d o i - i i  u  I I 1 i„  ,

,. bu roo,.>aua: M e d ia te ly . ,

N

o a g S .1
<£5=̂  ux**^
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a n / ? i U ) s S L o ^ n - n ^ r ^ ' ^ ^ '  ( i i )  Sou-th Contr.ol
r"oo/ii"/V  ^  t thulr lottoru no. Adm/J>/U}̂‘î̂/
0 / P A W  o'- ' V  n< ^  ^^tcci 50/31.1.06 wid i'.!)o:)/iKyv/cu:c/
Ehou('' h ^V  W.2.1QU6 roapoctivcly, Board desiro that the- cases 

letu - the light of tho! ihotructiona contained in this

' • ...uy bo arknowludijca.

7. iinidi vcraioii ip atUiciiedJ

• , Sd/-.

V ;  a'l.U. LalJaiU)
■; t->u;autivo Director /A c c ou m u

C'j]>y tji« Hallway Board,

I :  U n i , . .  .

/ , i & i i ,  PC-III Brajichou, Hailvn
■ay Bj.'rd.

 ̂ / d̂/- 
' ■ , ( m.r . u lj ;j î )

. ''iroctor/icooMts
Hailway Board,

/ V U i v t U  T w - t  C / j y

L.'I/'' _
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BEFORE THE CENTRAL ^MINISTRATIVE TRIBUNAL, 

(LUCKNOW BENGB), LUCKNOW

O.A . NO. OP 1990(L)

PHM SHAHKER SHARMA

VERSUS 

UNIOH OF II®IA & OTHERS

APPLICANT

RESPONDENTS

A ' COMPILATION NO, «B

S.No, Particulars of Documents 

1.
Page Nos, 

-

Enclosure No, A-3 i fflonflrmation
order dated 
1.4.1984.

2. Enclosure No, A-4 t Advertisement.

3. Enclosure No, A-6 s No objection
certificate 
dated 3,6,19S5,

4 . EnoLosure No. A-6 t Intimation
regarding 
selection dated 
S .18.1985.

5. Enclosure No, A-7 t Offzjoer of
appointment 
dated 28,3.1986,

6. Enclosure No, A-8 : Application for 3  ( ~ Z)
change of posting 
dated 10,4,1986,

7. Enclosure No. A-9 * Posting order ^
dated 7.6,1986. '

8. Enclosure No. A-10 : Application for n U   
change of category o> 7  ̂
dated 23.10.1989.

__
9. Enclosure No. A-11 ! order 3  -

dated 11.1,1990.

10 . Enclosiire No. A-12 * Application for ^ “
additional chance 
dated 17.1.1990.

11. Enclosure No. A-13 s Order for addi- -

tional chance 
dated 27.1,1990 
in favour of 
Atar Singh.

Contd. , .2
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i,..

S.No. Particulars of Documents Page Nos.

12. Enclosure No. A-14 : Application for X  ^  ~
Vth chance dated vjj
15•2•1983•

13. Enclosure No, A-16 : Order dated
3.10.1983.

14. Enclosure No, A-16 s Order dated
7.9.1987 for 
additional chance 
to Iqbal Ahmed 
changing category 
of Smt, Alka Sahani 
and Smt. Sharda 
Singh,

15. Enclosure No, A-17 { Stay order dated
14.2.1990.

16. Enclosure No, A-18 * Stay order dated
6.4.1990.

f  0

LUCKNOW:

DATED; 9.4.1990.

t
APPLICANT mS3L

To.

The Registrar,



li

BEFORE THE CENTRAL ADNIN I S T R A T I U E  T RI BUNAL 
( LUCKNOU BENCH)  LUCKNDL' .

D . A .  NC.  OF 1950

Prem Ghanker  5har ma . . . .  A p p l i c a n t
\/er su 3 

U n i o n  o f  I n d i a  & o t h e r s

A 3

e n c l o s u r e  no • f t - " 3

R e s p o n d e n t s

■ • :■ 
Npj&^7£/1-7/Flttery
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( L L I C K N G U  B E N C H )  L U C K N D L ' .

G . A .  N G .  O F  1 9 5 0
Prem jhanker Sharm a

'./ er su 3 
Union of India i others

E.N CLOSURE NO.

A p p l i c a n i ;

Respondents

• V

■■■.I.,.’. •- / .

jr- - '  ̂ -• - '' T? r V
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BEFORE THE CENTRAL ADn I :N I S TR A T I  V E TRI BUNAL 
(LLICKNGU BENCH)  LUCKNOL' . '

D . A .  NC.  OF 1990

Prem Ghanker  Shar ma . . . .  A p p l i c a n t
',/ e r  s u 3

^  U n i o n  o f  I n d i a  & o t h e r s  • ' */ R e s p o n d e n t s

ENCLOSURE NO.  / V ' U
I ■

5E7oC^i? O e e c ^  ©gfi^i??CkSio*83L)
EftSltJĉ o IcseOo

; .

' . 2 Sa € ^ 0  a t^sc < ?® o w § b

lô fejs? 0SId(^  ^oSo^PO^Sll/
ob%pd ^ /

t ■ '  ̂’ , ■ .

XB soSssmeo to passs o^©so Sotfeoa? Xo Sec

sO£3W0t̂  ̂ a0 OlloO ,

■ X* rse^ '«t c®3c^qO X as as-todo

(as) &a %c^ m^sxSm ^ d c ^ ^ b i>  0#  a?

. , «e3sieiH3s^®^ QO acv^«?aib^^ X.teî i feoa daiaaisfi

fit in tofiiesl <̂ togosfy «c??F Of CP^tesl

QQ%o oa©2j9C3(l ap bxsoomso %*>> X ea o d e ^ r ^ a ^ l  eae^#te 

©0 |?oy Oisaossro «c»o

80 X «3 M  Xbar &f SDgiipOi?^

yoej?0

^!§&e9t7 ©0 1)03? e ir ^ ic ? l^  S3?tl t&o PKl^3%Ma^^^^%30feot

COPB̂  OSE35LoC3fl % ^)o

80 ^  B3rsQiR©:̂ oos of ^ 0  f S ^  Bar of cr .

0^«.®M3i8Por4i^ oro t© fes tesS.̂  3a E3q *̂ ^ ’ci 31^

ao por OEWSttio

<Se 'ihsû  X €®€?»od • 4a ^  POEPio' fero#

ffijaxtrcy ®DeJ?«afepB  ̂ kspfi t n ^ o 5 l  for

oa ^ 0  DGOfe o o ’̂ e  Ssawagr
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ap^J?. K3oa*8<j@;̂ 'Gt5Ŝ |l̂  6 SSOSo

^'OVl
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i^fTt S hank er  Sharma

B E F O R ^  T H E  C E N T R A L  A O n  I. N I S T R A  T I V E  T R I B U N A L
( L U C K N O U  B E M C H )  L U C K N O W .

O . A .  N O .  O F  1 9 9 0

V e r s u s  
U n i o n  o f  I n d i a  h o t h e r s

e n c l o s u r e  no

A p p l i  c a n t  

R e s p o n d e n t s

( «> py )

Northern Railway
Office of the 

Sr.Accoon tsOfficer(S& w)

N .Rly, jAlambagh, Lucknow.

-S.0 .0 .N o .268 

Dated: 28 .5 ,198# .
i

No.43 d t .22 .5 .86  Shri Prem Shanker Sharm 
torect CG.I who has joined his duty on 28 ,5 .8 ('(JN ) is Doated in 

Accoimfcs Office, Alambagh, lucknow vice^BhrFftakesli Kumar Srivastava CG II  
^ho 18 transferred to thia office and posted in P.F .Section! *

Sd/-

Sr.Accounts Officer(s&w) 
N.llly/AkV/lifO,

?. ^

Copy to;

1. SA0(S)AMV/IJ£0,
2« S*0.(£^
3 . SroDJl.O/lKO,

4 .  Bill Clerk,

i 5 . Spare.

7

c-

i m



B E F O R E  T H E  C E N T R A L  ADPl I N  I S T R A  T I \ / E  T R I B U N A L
( L U C K N O U  B E N C H )  L U C K N O U .

O . A .  N C .  O F  1 9 , 9 0
Prem S h a n k e r  Sharma

\Zersu3 
U n i o n  o f  I n d i a  4 o t h e r s□ X o o  ULi i BrB  1 r

ENCLOSURE ND. ( V  ®  

NORTHERN RAILWAY

A p p l i c a n t

R e s p o n d e n t s

>*V.K\RlAl NFHR5
C1\TLW>

■ r.i--
?

X
a. « vw:-\-

'irry r v,

i-.i -rf^'

\ r\ vu u - <f-v,V \'rf w<AV ,5 \ '^A ^ f]

, . — — k .  -̂---  

'c v ^ r  ,^vr^T.ri . - v " ' -  ^  ^

•X—v> . ./, <• V ifeA »-l\ >\T*\T\ f\/.V PJ> . ____x r r -* '- ' *^ ^

•\\v

^ ....

'. 3 \ \  ^ \  \ . S a  V m \ ■ V\1

r;A-r?r fr^\ /  j  X . 'ey ^ y X > 7  _
1  ̂ , . j' — '•*>—_ ' ■ * i I —— ■

f  >A • - 'i .'̂  T̂- ■ Tt

j ! ^  . •

- T yh

>V,v'^V- 

(  ^  < ^  •!- 5<li^fT )

O'

;:JT 'f' i . 'AiVhV'V'u ,

' o%_c5'^<iss^ 5 ^  'i  '■’ - a^vTFrpr c<\T5i ,

. r w 3 ^  ,:
.t '- ^  ‘ ‘ I



Prem Ghanker  Shar ma . . . .  A p p l i c a n t
Versus

U n i o n  o f  I n d i a  & o t h e r s  R e s p o n d e n t s

ENCLOSURE NO.  A " " ^ J

B E F O R E  T H E  C E N T R A L  A O n  I N  I  S T R  A T I  \/E T R I B U N A L
( L U C K N C U  B E N C H )  L U C K N O L ' .  ^

0 . A .  N C .  O F . . 1 9 5 0  ^  ^

.-.Miss Urmilg._ĝ hpjma 

■fK 'P y ,,C .A .O . (G) ■'
'v

î?r. ' •
^vv;Northem Eailwcy 

^■."'^-Headquarters Office 

House 

p.\’;N w  Delhi.

D .O . No, 90/Adm/C/4/Addl. chctfice 

^ ^ ' D e e x  Sh/Smt./Miss___ ^ _________________

. ■ -‘.V
J- - ̂  <3

OOmJEKTIAL

Datedi 11-1-90

r- '

Sv̂ bj Details -of DR CG-I in connection with AppiH-A Examination*

. X Kindly arrange to send the particulnxs of all DR CG-I who have, not passed 

the App:II (IREM) exejaination <?.longwith their requests "lor* aciclitional chance 

^*':~\Ist ^  Ilnd chgjice after 3 yeaxs of service, »

I The detsdls should be given strictly in the following format.

. 59J40. Dt. of Date of com- No. of times- Year/years in which

Apptt; pletion of appecsxed in appeared in Apuitll with full' details.
four years of App-II. . Y e ^  in koll-Appeixeil/' ’!tni case, of
service.

-s.-'

v:hich No. absenib(bd absenc4fc 
allotted whether
Rola No, . allowed

' ''''' ■ non-counting.

(̂ > 0?) (p> , '

Past p :̂cfo;3panqe 
(Marks obioined)«

jeoppjrdiffe ths ei-Lor ts of adjuiniptration to safeguar^n^Tfrvterests

scEclT*soiTditate^r' ' ; — —'— —̂  --- — "-i—— ^  -.r ■
------- ^

kindly  TRE/iT THIS AS MOST URGMT & ARRaNGB'TO SEND̂  THE DETAILS IMMEDIATEIiY 

^^'..THEOUGH SPECIAL MESSANGER BY 18. 1, 90.  ' ' — "

— ---  L /

Xpurs Sincerely,

(Miss Unnila Sharraa)

V ". '•



B E F O R E  T H E  C E N T R A L  A O n  I N I  3 T R  A T J \/E T R I B U N A L
( L U C K N O U  B E N C H )  L U C K N O L ' .

D . A .  N C .  D F  1 9 9 0
Prem Shanker  Shar ma

U e r  s u  3  

U n i o n  o f  I n d i a  i  o t h e r s

ENCLOSURE NO

A p p l i c a n t

R e s p o n d e n t s

5/

W'i- ■ };
.'

bV-
.%r

1 < • %• ^  a<a.-os- vn?,6»’̂

i ^ ] < j ^ - v q H L ,^ a $ v ; „ x<* 13 O  ^

=^55rs5,-^ ®KT. a

= 5 ^ '^  i T ^  ■ 'A ^© X  3iT?R=iffc\^'

t i - v ^  -'fei.c.'CZJsi ^  ’• '—

- 3-6,\
V ' >V^- 3i’iv c ^ '^ °  —  2_‘ |̂(.<S2>

T 2 .(io r ;

i r U ^

P T S ~ & \

■ .  ................. ^  ------------------

•H

;.\J t, S? ̂  fb
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BEFORE THE CEiNTRAL ADn I I 3 TR A TI V E TRIBUNAL 
(LUCKNOW BENCH} LUCKNOU.

O.A. NG. OF 1950

Prem 3hanker  Sharma
' , / e r  3 U  3  

U n i o n  o f  I n d i a  & o t h e r s

ENCLOSURE NO. A~ ~ \ —

A p p l i c a n t

R e s p o n d e n t s

RAILWAY'
• W iW /Fio»-.Tho ijd a . Pi & CAO/TA, 

W .H l y , , Delhi-Kl ohanconj.
Toj- The Aocounta 

TA/Delhi-KlBl

• : .

' •>'1 - 1- 1962,„ .  .V-S.3 ,:
• ' II ' -------

’'f " Folluro to ji'if'.u Ai.t,|2 in'!)' ’̂ vri" InrH < V . ■' ' ' '  '

VourKo.  nil clatod 1'••w.n
.'p-
■h.

- i .

i ' ’f e S 2 ^ . % S ! g ‘AeS” S.u
V  .M ^ -t ln s l'o b a n c e  for t hi .  ia

..M?. -A'
' '" DAj ĉ ®

for m i , 1.̂  C.h(/.V.

m  «« ^  __

/r Copy of le t  i cr i i -  , , ;

aubj- 3pool.'0 j! ,• . ,

i;p)2a.^2..) -riirj- • 1 I

■i llol'.ftii cĥ  J« -l_«poolal___
• 4  C!GI*to iinptjr Attar Sinph ■
• flfi reoammanded by vou in ^  , ~ 'H'Pfcndix 2(iHEl!^ ey«l!.^yio+V -i"

‘J1 , 'IClndly eoinov/lsd ,-, roc^

ijy

' % » ' . •

' L.'r.

I *



BEFORE THE CENTRAL A O n I N I S T R A T J U E  T RI BUNAL 
( LUCKNOU BENCH)  LUCKNOL' .

" OF 1990O . A .  NO.

Prem Shanker  Shar ma
V e r s u s  

U n i o n  o f  I n d i a  & o t h e r s

ENCLO SURE NO

A p p l i  c a n t  

R e s p o n d e n t s

ponouraM  - -'inlstor 'or I t . ,  
.f^si "ovemnify-t o f  In S ia ,

R.'-i.l Bha.-sr:,
![<?’.•/ ■ D>n h i .

S u b : -  G r ^ t  o f  n r j r U t i o ^ a  chonco f o r  Ap:)m(11 x I I - A  
d o mi n at i on  ovo.'.' .'iOi’tln -iTi R<jilv/ov

■■■.•itb t)7 e to '/onr kl>Mi honour

rh re o  years. ,

c31rf?c t to m c ils s io n , A l la h a t jo ^ L ’
N .K L y ., 0)3lrT i-K i G han-:ar,J. ' " P. A .i  C. A .O /T  O ffice-.,.;-

In.  accordcjnce,  v ;it  h Lhr p e ' v i  re t

^  . bovo 3 a i .  e x . i . 3 U o .  \ n

: n o t  I

f, I -- -  ̂» ■‘00 !"»»'■■ CPD '•? y -n - , .
d ' l of S  ------- - . O o t io n n l  Paper  : . '

■ ' ' ■ /14 ------- ---
1 1 TgQi

M   ̂ '982
I ' •' n  p 3

ci r oi , nst r . ncSn" a? l ^ a r y e W r / ' ^ ^  cn 0 f  my d o n l s t i c
: sufferlne  fron r'^vor i I  v « .  , , :

54
H-U
42 
72(’0

■'1.1

sufferint: fron n?mru fevr-r '••nd'*-'o ill r t exnm lnakon  I wâ

I  s r ^  V - 1 I F - - L r  ^f  loarke. "Moh'I  rolled by the oarsinal .

o t h e r  ch .r.co  to -inpoor i ) , .- e i v o n  an
O j ^ i l l  c ^ t  i h r o u r h  thi .c n - ; -  b ' ' " ' - ) - , H n r  I  ara sure  t h a t

 ̂ ifin/j  one paper  o / ily .
I:orinr^ f or  f3vo' i r ' ,bl/;  ; ; c i i on  :> ir,

Yo ur s  f a i t h f u l l y ,

( ATAR .^II>;GH j 
c.0,1, :^niy,, 
^elhi-Ki p'ttwn.'ani 
:>ol !;i.

.:■)

V
.r-:



BEFORE THE CENTRAL A D ^ I N I  5 T R A T I U E  TRI BUNAL /
(LUCKNOU BENCH)  LUCKNOL' .  ^

O . A .  NC.  0 F 1 9 9 0  \ J >
Prem j h a n k e r  Sharma

Ver su s
Un i o n  o f  I n d i a  & o t h e r s  . . . .

ENCLOSURE NO. / V  ~ V S

A p p l i c a n t  

R e s p o n d e n t s

' HjTJi

(Dlia. S.L,1/^
ministry of  HAILWAYS (R.ii ,

(lUilway Bt)ard)

, / - > _ T

No.82 ACIII/2 0/13
lOOOl, f̂ fi, 

.New Dclhi-l^ioobl, duied

U ; .

i .

\

ly

- 3-.'î ;83o

■■T.'

/ Ref , Your letter H o .^ /A d „ /V 6  of B . . 0 . 8 2 .

fvo  one „o:-o 'c ^ c a  to' -hM I  have d e c l d ^ t o
v e ,.^ o c l_a l_c a ^^  “ Clerk G r .r a S  a

In uny <>thlS''ca’3e'?or r ^ t . ; ! ^ o t o d a precedent 

, uocelnt Of thl= letter .,ay plc.ar^,e acknowled'^d.

P

( N, Parthasarathy )M  
J t . D i r o c c o r  n n a n c . ? O O l J „

s : k \—

t[h



A p p l i c a n t  V _ y

B E F O R E  T H E  C E N T R A L  AD.^ I  N I S T R  A T I V  E  T R I B U N A L
( L L I C K N O U  B E N C H )  L U C K N O L ' .  C .

O . A .  N O .  O F  1990 f f  J ^
Prem !3hanker Shar ma

\ / e r  3 U  3  

U n i o n  o f  I n d i a  & o t h e r s

ENCLOSURE NO. iL - j
R e s p o n d e n t .

6T3{i,^i/Y I -- \

«0;»T03lT0(lb Pv-.W 1 *
, ^ 6 /  ^  » T Q a lT i 1987.

S.^.3ifO/;jTTT. qi’ ssq flsynl̂  aftasj^ 

t m i O  W «  "  1200-2040

m F g J i  J ' ^^3f^n i  ni^

^rftjxt^yY <)T q>[ fciFa 'TTn’f/q'f^TYdfau^* i n"4u» %

g t - l K V j r .  r r ; y , ? , ? c : s : - i : '  ‘ ■

j t  a o ^ o l^ ^ B /:,T ^ T ^ . i  j t V ^ t  f . i s r i  2 . 9 . 8 7  a r ?  jv o  a  3 a 
«. e2/jr»TT/'>/5/irt.jft,,/,,4 ,

' »• V * ^«1T 3|iiaT̂  1

^8TT,irOIiTO 

4^ 42̂ 0^  r^/^IVYX, /  fsicH, 5TOI5TO

>ivJi3.3irtl/;r7TT.. .I,2,J.Z.

It,:.
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B E F O R E  T H E  C E N T R A L  A O n I N I  3 T R A T I V E  T R I B U N A L
' ( L U C K N O W  B E N C H )  L U C K N O U .

O . A .  N O .  O F  1 9 9  0
Prem Shanker  Shar ma

\/er su  3 

U n i o n  o f  I n d i a  i  o t h e r s

ENCLOSURE NO . . A r _ n

A p p l i c a n t

R e s p o n d e n t s

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

NEW DELHI

Page N o..

OA/TA/RA/CCP No.__2 62/90 19

‘jgj-gn., Afsgj. Kazoii 8.
?

APPLICANT(S)

U .O .I.

! CO U N SEL

VERSUS

R ESPO N D EN KS) CO U NSEL

Office Report
Orders

14.2.1990. . '

MP-403/90 Heard,

i. . n Z J : :

OA-262/OT

learned cainsel for the applicant 

Wmit. ISSU8 notice to the respondents to file 

-ounter affidavit within four weeks with a copy to 

the learned counsel for the applicant who oay file 

rejoinder, if ,ny, within two weeks thereafter 

List before tkPUty Registrar on̂2.A.i^
As regards interini r e l ie f  prayed fop~~^-iec

;oUce to the respondents re t .n a :i:r  ; : r
In tl^meanwhile.the respondents are direct«l

o b t a i n  status aT re g a ra rT h ri^„- ^^- g -  

the applicants in th#ir present post is 

concerned. Issue d a s t i .



BE.TORE THE CENTRAL ADn I N I 3 TR A T IV E T RI BUNAL 
( LUCKNGU BENCH)  LUCKNOU.

D . A .  NC.  OF 195G

H I

Prem Ghanker  Shartna
\/er 3U 3 

U n i o n  o f  I n d i a  & o t h e r s

ENCLOSURE NO

A p p l i c a n t

R e s p o n d e n t s

Hon'ble Justice K , Hath, V*C, 

---Rsman.

A '
jointly

The Two Applicantar© preroittod to file  this application

Adralttj

^  Issue Notice.

In the matter of Interlrn relief i«sue notice. P ara^l67  

^  ln<ilan Railway Establishment Manual while providing gor

an examination in accordance with ^^endilx-ll qo a condition 

preee<tont to th« oon£l«atioii o£ a , Aeoounto Clort: graScLl i .  n iC K  

coupled «ith ths provision in Buio 4(a) of th . Appe»Ua-i3hl«h 

0£5f0 that, it u  open to the P.A.6C.A.0. to pet«it a eandidato ia 

aooorvlno caoeo to tako an «antnatlon for the Oth tiae. Hhllo th.

‘ *'“ ® exaninatlons of 1687. 1988 and 1988, 

-exure. ^ 1 1  dt. lt.1.90 emanating from Oy.aiio£ Accounts Offieor, 

OoP.Bo.4, called upon the conceoncd suthoritieo of tho Daptt. to 

outait a H o t  of candidates «ho had not passed the J^pendia-II I 

^^feaminatlon alongwith their regueot for the additional chance. 

N ^ e x u r e s  - A.12 and .IWIJ are the applications of tho present applicant., 

-ado on 17 .1.90 for an opportunity to w e a r  at the 4th exa.«lnation.

Ho would like to know what instructions ho»o beon issued by the 

Hallway Board or the competent authority about the manner in which 

the persons who have failed at th . three examination, and h«r. 

applied for further chanco are to be dealt with, Para a(f) of 

^ a « r a w ^ j  termination of service if  a ch«,ce 1 . gr«.ted

2/
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to tho candidates within four yoars o£ oorrico and he failo 

and the reoulto are announced aftor caqpii^ o£ four yearo«

Xn the cace of the applicanto the period of four yearo 

hao not yet esqpired as t h ^  were appointed in ^ril/Kay^ 1986.

In the circuinstaneeo# we direct that the caso bo liotcd for 

ordero on 19i»^o90. Till that date the operation of -tibo
__ . ■ I

impugned order dated 29»3,9o contained in Aimoxuro-A« 1 chall 

remain stayedl in so far es the present cpplicanto are concomcfl ! 

^ ^ ^e r e w ith .

The ^>plicanto* counsel undertakes to have the 0«PeS
^ J , g*

- s<^rved out of court. A copy of this order alongwith noticed 

aeattt for O.P* 5 be delivered to Shri R.Ca Saxena, Advocate 

within twcantyfour houro to enidsle the applicants serve 0«P«noeS 

within three days. They will filo  a service report on the date

fixedo

sd/«

G aatral Arfruinistrative Tribunal 
Lucknow B uch, 

Lucknot;;
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

CIRCUIT BENCH, LUCKN0V7.

C iv il  M isc . P e t it io n (M .P .) No.Z^S”̂  of 1990(L)

In  Re:

Registration  ( O .A , ) No, 118 of 1990 (L)

Cl'

Pram Shanker Sbanna

Versus

Union of In d ia  S Others

Applicant,

Resoondents,

APPLICATION FOR DISMISSAL OF ORIGINAL APPLICATION

^  That for the facts and reasons stated in 

th^ accompanying Short Counter Reply, it  is  most

respectfully  prayed that in the interest  of justice ,

0  ̂>
the o rig inal application  may be dism issed in favour 

of answering respondents and against the applicant.

Lucknow. 

Dated ; ^ ( ANIL SRIVASTAVA ) 
ADVOCATE

Counsel for  the Respondents.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

CIRCUIT BENCH, LUCKNOW.

C iv il  M isc . Application  No, of 1990 (l)

In  Re:

R egistration  (O .A .)  No. 118 of 1990 (L)

Prem Shanker Sharma ..............  Applicant

Versus

Union of India  & Others . . . . . . .  Respondents

PRELIMINARY OBJECTIONS

That in  view of facts and reasons stated

in the accompanying Short Counter Reply, the

answering respondents crave leave of- this H o n 'b le  

Tribunal to raise  the following prelim inary legal 

objections which may be decided before taking up 

the case on m erits.

1 .  Whether having accepted tho o ffe r  of

appointment for the post of C .G .- I  in the year 

1986 i . e .  prior  to th e ir  appointment with the 

stipulated  terms and conditions , the applicants 

are en titled  to challenge the same at th is  stage

^  i . e .  in  the year 1 9 9 0 ,

2 . Whether the applicant can challenge the

Railway Board 's  C ircu lar  dated 2 4 .6 .8 6  (Annexure 

No. A-2) in the year 1990 , without explaining  

the cause o P  delay .

Dated; '7'-9 D (AIMIL SRIVASTAVA)
ADVOCATE

Counsel for the Respondents.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

CIRCUIT BENCH, LUCKNOW.

C iv i l  M isc . P e t it io n (M .P .)  No, ^61 of 1990(L)

In  Re;

R egistration  (O .A .)  No. 118 of 1990 (L)

Prem Shanker Shanna ................  Applicant

Versus

Union of India & Others ................ Respondents.

^ P L IC A T IO N  FOR VACATION OF INTERIM ORDER

That for the facts  and reasons stated in 

the accompanying Short Counter Reply, it  is  most 

respectfully  prayed that in the interest of justice , 

the interim  order granted in  this  case may kindly  

be vacated and ad-interim order to the said  effect  

may also be passed.

Lucknov/,

Dated: < ANa'sKIvIsTAVA )

ADVOCATE

Counsel for the Respondents,

0
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IN THE HON'BLE CENTRAL EDMINI3TRATIVE TRIBUNAL,

CIRCUIT BENCH, LUCKNOW.

R egistration  (O .A «) No, 118 of 1990 (l )

Prem Shanker Sharma ................Applicant.

Versus

Union of In d ia  & Others .........  Respondents.

\  SHORT COUNTER REI-LY ON BEHALF OF ;̂ JL,L THE Rr:S'.:ONP;i:NTS.

K «w . working as

Northern

Railway, t f W  51< aA «2^ 0 ^ 'C 4  ,  U oM M j

M-fitO , do hereby solemnly affirm  and state as

u n d e r :-

1 , That the abovenamed o f f ic ia l  is the respondent

No. ^  Oind as such i i  fu lly  conversant

with the facts and circumstances of the applicants 

case and has been authorised by other respondents 

also to f i l e  th is  reply ,

2 , That the answering respondents wanted to bring 

the following information to the knov'Jledge of th is  

H o n 'b le  Tribunal which, the answering respondents 

believe  v/ould be s u ffic ie n t  for  fin a l  disposal of

b-

the case .

3 , That persuant to the selectio n , as n o tified

in the said  advertisement, the applicants were 

in it ia l ly  appointed sometimes in A pril/M ay , 1986

terms and conditions specified  in  th e ir  o ffers  of 

\ appointment which v^ere duly accepted by them

Cont......... 2 . . .



prior  to th e ir  said  appointments. The said  o ffe r  

o f  appointment makes it  clear  that the applicants 

would not be confirmed and w ill  be treated as on 

probation unless they q u alify  the Appendix-2 

examination in  two attempts w ith in  a period of 

there years and i f  they do not qualify  the said  

examination w ith in  the said  stipulated  period and 

chances ,their  services would become l ia b le  to be 

discharged . Moreover in the said  o ffers  of 

appointment of the applicants , it  has been clearly  

mentioned that a ll  the rules and p o lic ie s  ^

w ill  be subsequently issued  by the Railway Board^be 

applicable to them. I t  is  also not out of place to 

mention here that in  th e ir  said  o ffers  of appointment, 

it  was also clearly  mentioned that i f  they accept 

these  service co n ditio ns ,they  may report for  medical

....f it n e s s . The applicants a fter

accepting the aforsaid  service conditions reported

fo r  medical f itn e s s .

G

4 , That appendix-2 exam ination as stated in  para 

167 of In d ian  Railway- Establishm ent Manual (IREM) 

is  ment for two purposes. F ir s t ly  for  promotion from 

C lerk  Grade-II (C .G .- II) to C lerk  Grade- I )a n d  above 

upto the rank of S\ib-Head as indicated  by the heading 

of trie said  para .Secondly  for  the comrimation of 

d irectly  recruited  C lerk  Grade-I as stated and . 

c la r i f ie d  in  the Railway Boards le tte r  dated 2 4 .0 6 .8 6 .  

Thus it  is  clear  that the rule contained in  para 167 of 

IREM alone is not applicable  in case of d irectly  

recruited  CG-1 as it  pertains to promotional categor­

ies but the said  rule read w ith aforesaid  letter  dated

2 4-06-86 is applicable in case of the d irectly  

recruited  C .G .- l for  th e ir  cofirm ation.

C ent............3 . . .

.  2 .



5 . That here it  may be c la r if ie d  that passing  of 

Appendix-2 examination is  a condition precedent

for confirm ation of d irectly  recruited  C lerk  Grade-1 

candidates. As per t h e . service conditions the 

d irectly  recruited  Clerk Grade-1 (C,G»-1) candidates 

w i l l  be treated  as on probation unless they 

successfully  pass the said  Appendix-2 exam ination,

6 . That in it ia l ly  an advertisement as contianed 

in Annexure No.-A'^to the o r ig in al application  was 

n o tified  for several posts including  Senior  Clerks 

and Clerks Grade-1. As per the advertisem ent, the 

candidates were also asked to give ' th e ir  preferences 

for  the advertised  posts in  one and the same form.

I t  is further  c le r if ie d  here that an advertisement 

is  only a mere in v itatio n  to apply f o r ' selectio n  and 

nothing e ls e . It  does not confer any right to the 

applicants  in respect of t h e i r  appointsaent or service 

conditions  theroof.

7 .  That in  the aforesaid  selectio n , the candidates 

were selected  str ictly  as per t h e ir  merit in order of

th e ir  preference . Here it  may again be c la r if ie d  

that  vthe past of Se 9 i 9r;.§;Lf.j;k^ is a post o f . general 

nature hence th is  post does not require any further 

test  o*^exam ination for t h e ir  confirm ation but the 

post of C .G .- l belongs to Accounts department and 

is  h ighly  p ro fessio n a l/tech n ical hence the passing 

of Appendix-2 examination is a condition  precedent 

for  th e ir  confirm aidon.

, 8 .  That taking  into consideration  the technical

nature of work required for  the post of C lerk  Grade-1, 

' 'fend as per merit who were also found q u a lifie d  for

Cont..............4 . . .

. 3 .
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the said  post were given an o ffe r  of api^intm ent ae 

si:igulated—in chapt^^ 2,—para- 33d of Indirefl Rax3r&py

E.s:tê liahmcntr— Code (Vol 1) .b efore—their

<E5VH>. ^  0®VvM4̂ feV<'
aĝ peintm4nt-r- in ^  it-. I d -spo-elf ica11 y s;feat^^-fehat

if they could not pass the said Appendix-2 examination :

in two chances within a period of three years from

the date of theirQappointm ent, th e ir  services would

liable to be discharged. However, this period that

is  from, the date of t h e ir  in it ia l  appointment t i l l

they pass the said  examination w il l  be treated  as th e ir

probation period but i f  they pass the said  examination

they will be confirmed on that post.

In fa c t  d irect  recruit  C .G .- l undergo tra in in g  

fo r  acquinting  themselves w ith the various procedures 

o f  accounts work which is  necessary for  them to work 

e f f ic ie n t ly  in  the accounts departments, Hov/ever, 

since the d irect  recruit  C ,G .- 1 enjoy the h igher  grade 

o f  Rs. 1200-2040 (RPS) right from beginning  i .e ,w h e n  

they jo in  the accounts department. The very idea 

behind  to Adjgectvly recruit,^C,G,-^1 is  to  enhance the 

e ff ic ie n c y  of work in  accounts department and for 

th at  Appendix-2 examination is  prescribed  to judge 

th e ir  effecien cy  and su ita b e lity  for  working in 

accounts department. The b asic  p rincip le  is to take 

younger hand with h igher  e ff ic ie n c y  and for  th is  

purpose they were given two chances w ith in  a period 

of three years to qualify  the sai-d exam ination. The 

t h ir d  chance^ w ith in  a period of four years w a s ,in  

fa c t ,g iv e n  to them as an additio nal chances though 

they were not en titled  for the third  chance as per 

t h e ir  service conditions but it  was given to them as 

a relaxatio n .

Cont.
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9« That it  is further submitted that the

Railvvay Board a fter  carefully  considering  the over 

a ll  view , f in a lly  formulated a policy in  respect 

of maximum number of chances to be given to the 

d irectly  recruited  C .G .- I  as per the circular  

dated 2 4 ,0 6 .8 6  and in para 4 of the said  circular , 

it  is s p e c ific a lly  stated that the said  orders 

V7ill be made e ffec t iv e  immediately and past cases 

should not however, be reopened. Since Sri A ttar  

Singh and Iqbal were given additional chances 

prior  to 1983-84 i . e .  prior to th is  Railway Board 's  

7̂  C ircu lar  dated 2 4 .0 6 .8 6  hence the applicants are

not entitled  to claim  parity  with them. Moreover 

a fter  1983 , no d irect  recruit C .G .- I  was given 

any additional i . e .  4th . or 5th . chance.

1 0 .  That it  is  also c la r if ie d  here that certain  

persons were appointed as C .G .- I under soorts

i
quota on d iffe ren t  service conditions and for  them 

t h e ir  retention in  service depends upon th e ir  

performance in sports therefore, t h e ir  services 

^  can not be compared with services of applicants

who were general candidates. Apart from th is  the 

said  employees are en titled  to many more b e n e f it s / 

relaxation  v/hich can not be given to the applicants .

1 1 .  That since the present applicants have 

themselves accepted the said  o f fe r  of appointment 

before th e ir  in it ia l  appointment without any 

protest or resistence rather as per th e ir  own w ill 

and choice hence they can not challenge the same

belated stage, as also t h e r e  exir.ts a 

 ̂ contractual obligation  for them to f u l f i l l  these

Contd......... 5 . . . .
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basic  service conditions which are binding on them 

and they can not run away from it  now.

1 2 . That in  view of the aforesaid  facts and 

reasons, the o rig in al application  is devoid of 

merits and not m aintainable and as such deserves 

to be dism issed in favour o f  ansv/ering respondents 

with costs and against the applicant.

Lucknow.

V E R I F I C A T I O N

I ,  the o l^ ic ia l  abovenamed do hereby v erify  

that the contents of para 1 of th is  reply are true 

on the basis  of my personal knowledge and those of 

paras 2 to 12 of this  reply are b elieved  by me to 

be true on the basis  of records and legal advice.

Lucknow.

Dated: 7- ?^



o
I.:; Ji:. TRisuixji

Ci:.CUIT BLMGH

Luciao:;

Civr.l :iisc. P^,:tition No. o;: 1990 (L)

I,n Re

0 . , , .  Ho. 118  of 1990(L)

I-

Prcr- 3hc:nker 3 h c m a

versus

Urxio.i of In d ia  L  ot'i.crs

A pplleant ,

-.0300!:̂  ntD

Lu-C, .j.'xv— - FC.-' G0_ .DC/T̂  ,.'x JSL

II. FlZLIl:., _ jP L Y .

P
> - o

Jhac delay in f il in c ’ countcr repl".’' is 

HOC intentional or clrliberaLc but cue to 

alT.ini;.trative and bonafide r aaons v/hich deserves 

to be condoned.

■or -j;

• .iKrefore, it is .--iost respectfully  

K -c-let in tns int r-.st of ju st ic e , dela-̂ r

f i l in g  coUnccr reply 'aay Icincl-; be condOx''.ed and

cou.nc r rtrpl''.' r

Liiek.^ow

Dated:

"av ta,con on record,

■‘̂ dvoca;:e.

’oansel for  Respond^:nts,
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Re

i:: T iz ' b l 'J. €2>tj::al .\’X.i/i3-j.AT

T  : ■■ ■’
Ju \J . i

:-at pf...u  (C . . . . )  ::o. 118 of 1990(L)

stjz : TnzB'SsK

X

Srem Sxiankar Ap2:jl leant

vcrsu.

:: 1 „dic & other. )ond3 n t s .

Fixed for

cou,;:r .li e:.-’!,;: o ' cf :x :. :^ spo:tdd t̂t3

u '

Ils. R . : .u k h 3 r j e e  w o rk irr  as Japiit;,'

C h i e f  A cc o u n to  C f f i c : r ( G  riGral) / :Tcrthcrn  

2 a i l i ;r y ,  Isad  j a a r t e r s  O f f i c e ,  B a r c d a  h o u s e .

Hew Del . i i , CO I'.ereby sola" nly af firai and state 

a I. un-.cr:

1 . Tli" t  t;-e a cvenam ed o f f i c i a l  i s  the

respor'ia at X o .  4 ii._rself an d  as such  she i s  f u l l y  

coLiversant v.’i t h  tVie f a c t s  and c ir c u n s t a n c : .s  o f  

th e  a p p l ic a n t *  : cac^e an d  las been  a u t h r o s i e d

DV o t ier respoad-.nts al^o to f i l s  tl'iis reply

f

2, That ill corapliance of this  iion* ble

Tri. u n a l ‘ s or. r and in a 'd i t i  'i. to short counter

reply already f i le d  in  the pres--nt caue thr

. . . .  2
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ansvverino respondents s.re f i l in g  parsiv/ise reply 

to the contents of the orig inal  arplication .

3 ,  That the contentG of para 1 of the

O rig inal  A pplicrtioa  r re rais conceiv-6 heace 

denie^;. A p. rasal of  "^-ra 167 of Indian  

Railv/ay Sstablishr.ient lianvial r-:ad V7ii,:. O f fe r  

of appointrac.nt (Ann:;:'ure 1-To. A-?) and Railway 

B eard 's  d irection  dat^d 2 4 .6 . 8 6  (Anr.e'-.ura A-2)

wo Id  na-ie it amply clear that it Is nandatory 

for the applitant to pac the A p .cn dix  I I  

exarni.^ation ih :■ a:-̂ i::urr. threo chanc ‘ 3 v/ithin 

a p'_;i'ioc of four _ .-.vrs ancif the-; could not 

qualify  the sar.x; as stipulate'' t'iieir

ervLces are l ia b le  ';o be rischarcec without 

notice . The. ^^r'sent a _)licant ha ' dul;^ acce^vc-jc’ 

taese conditions eveii prior  to their appoint-

raent (An.i , : :u r . Ho. A-"?). Tne alleged Impugned 

o r :e  dated 29. 3 ,90  (Anncicure na . A-1) h.: s

bo..a .a . j  d r:ti  ictly  ia cornolia.ice w it  . the

afo.vesait ter;as and conditions ncnce t'le

V a_-pl leant has no legal rigUt to challeng e; th., 
belated  

3a.'.5, at tais/sLr(_;e ,,

Jhvt '-he coit.-at,-. of ara 2 of the

■ ■ h ■ ^  
vy ia:..x applii c a n:h: cc'.l. ::or ang

co-;.nca ; a.

Tn( t i _ ■'c ;1 t ; the cont nt:; of

3 o , t.u' ar\_,dn':l gl'.c -tija, Lt is
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-t f t clai-n is  higlil-;;- time

-■ -"c;0 siei.c.) c-nnoi be- en ’ ort- 'aed unlessthc 

-' cle- iJ  coijcIoRcd.

rc il'- CO the corite:.':j of ara 4 

o:; tha oric---̂ ' 1 .-lie at ion r.rc c. \g 1o u :

5* r::' C t.io co.i:;- .I!.-; of 4 ( i) =:n ‘

4 ( i i )  of a .-1-/j _ti rc a.^.itt-, .

' • .t i.,i ::eply to c.ie co.: .: ,::o of 'err :

4 ( i i i )  to 4(v) o.: oririn-1 a,^;l',c t io n ,

■“ cl.-r ..i, i-.-1 in it ia l  , there was

no .Jirect r'-crui 'one of

rcha ,r  o.il • Clwi'-'cj • "{n; ^-.re a_;ooi:itod 

if che A:;.;cnVi,; II oxa-i ".b: .-i --c c ;ant

only ’’d'-i"'1 ifyin," d;ct-..;i ■ a tf esr for '^^ro:netd;a‘

a - ■ . . I I  O.J t ae Cleric:' 1 Jcav^;,: of

Aoco-1. .j .)e '/ r L ■ ep 1‘ u yio an.l i a c l u M .nc c,ij

::: n/; -of I3iib- depd " con ,ai '  r-<

167 o._  j..  _ ,  J'ub s-.'. 'aeiitl '̂' d :c ie ion ':a

,-•5 •. ''■1 ' ir(.;cfl' ' recru .t  '::a 3 J le r :  ;

o ..  : i r -ti:rvice eo;.'li '-:ion- ’.7 r? bo be j'ovarn:..;by
r: ^.nf _o l ie Le.v fra-:ad by tne f'.ailv;ay

-ro t i  e t..; time. AccojrC-l ;l'_̂ dC.i .̂\v̂ ' ■

-^oerd via. ic3 IctL. rs dr., d 1 . ' .0 .1 9 5 4 ,  

4 .7 .1 9 5 6  and 4 . : . 1 9 5 9  la..  ̂ it  very cl; ar 

 ̂ ch, d irectly  recruited  clerk.. Grr .e

^ to _;a3.s Apponai;i i i

^>-Si.i f t lo :  i;-i. .laxi'nurn two c.^enc .f. ui::.,i:i
a

/

c o : i L d -------- 4
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p riof. o:' t’nreo year.: frov. th <9/c.’:.e of

-atr]j" ia 3' rvica ana t/iose v/.io fa il  to sk 

qualify  the sai:: sxani.^ation within the 

scipulac ;d jcriod an: chances, ’■/leir servic§s 

wo .'.Id o:. li.;_bl , to diocharg-d.

3 , rn5..t _:rior to 1983 ths J-. :ilv/a^.

a l l o w ^ a  V ‘c.r. f.: v; directl_; recruit^.d 

C. j .l .  cancicicies to ap..err ioi t-v. fourth 

and if: one or t\/o cc'c;.s c.vc-n for :;ho f ifth  

c .̂'.mcc to Qualii:y t jg sai exarfi.iatijn, i?h 

the :.M,ip'ate aroj . as to ,:ov; . nr chancv: arc

i-o DQ GiVGn to a . i : '_ctlv  rscr’Liitcd C .G ," ' .  

candxuat:; t ■> qualify the appen ix I I  

examination. To rin.;: txie unifoj~aity and 

remove the d isparity , the nailvvray :i :,ard 

rcviov/ed ~in cn,;.ire ;_50siti0n once again 

an.“ frarid  the f i n d  guide linos vid:. its 

lec.-. d.ttcd 2 4 .6 ,8 6  u-̂ nn xure no. A-2)

to 03 follow  c b\ the Ixcil\vayc,^nits,

•— ticu lo usly  in futxre-and v/nic.'i are appllca- 

^  I s o- applicant also .

X
9 . Thac in re-̂ l__ to t .e contents of 

.^ara 4 (vi )  of t..e original a p jlicatio n , it  is 

s r  ced t ■ at para 4(a) of Appendix I I  is not 

applica:jle in case d irectlr  rccruit d Clerks 

-r ..:r I candi..r-ces rather it  is a r.licrble in 

cane of proR:oticn f ro  ̂ Cl:, rhs 3r..de I I  to 

C l .r k s  G r d o  I and aig  .er p o c a s  stated in

c o n t d ..................5
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t j E . /r x : .  the prficsdiac; paragraphs.

10 . rhet ia  re”)ly to cue contends of

p. ra 4 (v i i )  oj. the orig inal  a_,';5lic-tion, it  is 

stftt' d t'.'.r-.'z t ■’ service cor.ditioas 0 :1: d irectly  

r c c r ;i^ e d  C, j . I .  ce.ndidates are to be governed 

b ^ -  Che latest  Raiiv/ay Doa. d ’ s c ircular  dated 

2 4 .5 ,3 6  (Anaf.xure no. A-2) .

11 . That in reoly to the cont-:nts of para 

4 (v i i i )  of tae original a p licatio n  so far

it is a .lattor of record it  is aan.itte 1. I t  

is further submitted that \*/h3n the applicant, 

af : r r . signing s-rvice in th... other depart- 

“•ent of railvayc join, d th> •:.ail\:ay Accounts 

o. rvice , a fter  co:apetiny in tn'. o'oen market 

corapetition, ;ii.. entry into the servicc of 

‘c.ic Acco'4nt ' jepartn'eiit of the  axlv/ays v-’̂ as 

treated a. fresh one. Ilov/cver, ho v/as given 

t h ’ : pay scele of Rs 330-560, but in h is  o f fe t  

of appointrnent b asis  service c o n d i f  ons v;ere 

clc.arly ;nentioa:c., one of v.viic'. clearly  indica- 

t cl t.iat he ;.aa to qualify  dep 'rt-ental e:car.-.in- 

-■ULon i . e .  ap peno.i;: 2A exami.iat ion v/ith the 

prescribed i'.e-riod of ti.ee in :.rmissible 

and i f  he fa i l s  to cualif^; sa.r;i0, ri:i.b

services are liaole  to be tormi.ieted. The ae d leant 

previous service in he reilv/ay- i . , , .  wh-- n the 

applicant \.as in it ia l ly  ap ,oi.:ted  i • tee year 

1978. a... Che hail\/ay Departraent in tec..iaicel
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S5..rvi: s.'. am' ’̂ 'or’ced tnere U'pto 1986,J^the

time xvhen)\rB:.. sel<3,c.;ed f rota open market coin'oe- 

t it ion  i : ch.:-- Raili/ay Accoxa.iI/.s Service ac. Junior

Accoua';,:j A.sBistant, does not in an"’ -./ay con ' ctedl, 

3rv ,

a u  :re^i\ appoinc^enb r.s u ‘j.aio.r Accounts 

j.-/banc (C .U .l )  in Accouah. - D e ■ rt;:.ent of 

x^ai?. ..ays, howsv r, the benefit  o :i: ::is pa^t 

aervice can onli b. ta::a . into account 

lor .-'.is pen$ior.£ri b e a e fic s .  T'.i ap ;;1 ' ;.nt r r 

-Ir ady accepted ce.ttaip_ b a jic  ae;rvice co;;6.itions 

be-core jo in  in r xgslnsJ: tbe Accounts De parb.-nent

O- ':.;e r.ail'/|ays. f be ref ore, ..e l \a . a  contrac­

tual o.ol^.cabi.^n to f u l f i l  t..: ae oCir’/ice  condi­

tions, v’bic.j cr" '-.iriding on hi, ,

12 . rhac in re 1 ;  to tne content ; of ^ar--

, ,  i?S......................
-■ of tne origxnal a p licatio n , so far

ib is a matter o record ic is  admitted.

13 .  That ir reply to the contrnts of para 

4(x ) i.t \3 subr-.i.: e- t n a ’.; R a il ’.ray Ad.T.inistr?ition

had is ;ued a no objrciion  c r t if ic a te  for al .̂o'-.- 

ing the a .p lica n t  to appear in t.ie i.it. rviev-j 

-or u.ie se lectio n  oi: ahe post of Junior  Accounts 

/issisi^ant (C .,3 .l) ra Railv/ay Accounts Depart,.-';ent,, 

A- :.r rules on th . subjict , tne applicant had 

to obtain t le ; m is s io n  oi railv:ay administra­

tion before applying for the selection  in the 

Accounts Department as Junior  Accounts Assistant
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v;h;Lch t..e applicant did not do. ;;efore

joining  thz ocrviccs in che Accounts Bepart-

rnent of the iieilv.-aj.-s t'ne a-.ypliccint aad accepted

bei.^ie i^crvice co.id it  ion" vja\c 'ci viere nention-

cjd in hie- o f f  ,r of ap.jointu'ent vfal.ch are 

bindinr, o.: hi:.-;. T lerefore# he can.iot claim

his  retant^on in service as h is  right vmen

, he fa iled  to fu l f i l  sach ;.asic S‘'.rvice condi-

t Ions,

14 .  That in repl. to the contcnt-^ of oar.

4 (x i)  to (xv) of t or ig in al  application 

30 ;-,.r it  is  a :aattar of record it  is admitted.

-'-5, The.t t -e contents of parrs 4{xvi) and

4 ( ; :v ii )  of tne original  a .plication are 

adi.dtted except t .at ' i n  1987 in Lackaow,

all tne car.di at^s ir_cluding apalicant did  

not ,'>artici'.iatej and v/alked out the ‘oa ers 

v/cre not, in co.isonance v /ith tn e  .Prescribed 

s 'IxaDus* v/n'.C;i a r e r o n g  hence ’ enied . The 

caa- idatcs from ■: even centr' s of Lucknow 

c.p ^.c.rea and most of t.i ni qualif.lad in t e 

Sc id exaaiination in 1987 .

-o. Pnat ;;n ra 5l_ to the contents of

p. ra 4(:::viii) ° .......o r 1  g 1  a al app 1 i c a t i n ,

giv>'en1 - 1 - St t d t r.t applicant .ic.a hi.r.solf 

has fir.; t prof- rence as CG-I ia Accoun

n avan ^nc ::a ,;e of acce t in a / 

a..,;ninc t._ :r ofP rs of ap^oin'; Pa t..^

r a dip .lo t r ,u  st for  cnanga of

c o a t : , . . . C
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cetecory. .'ov, ~;Zc-:r jcia '.ac C . J . l  (J r .  A. ?v.)

?  a  f r e o h  o n ; :  o n t  a n  h a v i n r  f ' i i a d  i a  a l l  t h e

t h r c  c - c c e m p t G  w i t h i a  f o u '  y r a r s ,  h i s  r  q u e - t

f o r c h a n g . - . ;  o f  c c . i e g o r ^ '  c ' t  e

a c c o r d a a c l t r  b i C i r a c s .  J h -  ^ c a t u . :  o f  t h e  

ao 1 Icuatx oC: probationer -or t..e\r cDn^ir-

j . c  1  j .1 i n  i )  _ ' r v i c ' ; /  h 3  i o  '.‘a a . i . i j i Y  e n c  • -

^j< - -;v:; .̂ ■. .,ac'--a, io a ' a;3-’ C i-

o f  0 -; c :  j o i n ' c :  e a ' - : .  3 o  ' . v . y a  n . i s  G t a \ : u s  x s

s t i l l  f e e m p o r a r y  a n ^  h  i a  n o t  c o n ^ - i . r ,  e a

e-.njlo_-e ao c n a n ; ;  i . i  v i s  c o t <  j o r y  . i s  p e r : - . i s c -

ible  c .  . ' - r  r j i l s G  o n  t , . c .  s u i b j e c t .

.7 , JiU-t la vbply to t:ie contents ol ;ara

4 ( : : i : 0  a n t  4 ( x „  ) o f t . . e o r i g i
-- -- 1 . x C t X a p p i l e - t l o n .

i t i ; j  f c i r t , ,  r  c l a r l f l e d C  1 V-' 0 _ 1 C i d u a B c h i n :  J . C .

l e ; :  - r  d - . ' i : 5 d  1 1 . 1 . 9 0 ( A a n c : . a r r i ‘ • A - I I ) i

t o g i v c x  a n  a d . t i o n a l c h 3 . a c 3 t o t . . o s e

c a ; i C w j -  . a ' c c s  , o  c  v" C ' e s  £ - r c  5 6 n u i : n e a s  r e g a r c - :

; j i r  n o n  a  _ e a r ■ a n c e i  n ' C i l C a i d c e ■ S .(: i i l C ^ t i o n

lac. to unforeseen circu ..s lances i . e .  s .cxu'-so 

accidents etc . Ine r ‘ ^ent a;-_ lic'rnt doc:^

J  not con.e unci r thc: >s rvic\; of t.:e sr.i:-. lot '• • r
A,

as ne aao already availed the na>:l: ■xx.-\ cr  -.i- 

ss;Lble cnances to ap pear ir the said c::arr,ina- 

tion  a n ' as sucn he is not entitled  to any 

o t n ;r  adrlitional chance in ter. s of nailv/ay 

3 o a r d '3 le tter  dated 2 4 .6 .1 9 8 6 .

1 3 .  Ih  . c the contents of para 4 (:::;c-5«.i)

SMdx of fne or ig in al  a pllcc.tion aie no :

conta.
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-iiisputc.6. except that it  ;as not all  of a 

S'jQo.Gn out. 2.3 I'li;’: of zf IT o£ cl ' ointin0nt

(--.n....>;ure no. A-5) and a.3 >-r I^ailuey Board 's  

ins cruet ions da ::i6. 2 4 .6 ,8 6  (•̂ *n ^c: .ur;^ No . A-2) .

xn ;:act Qo )er hio of er o f  appointment, the 

a_:)pl:.,ccnt \ j e . s  t . be given only f./o chances 

in t.iree years to qualify  t h . c aid Ap. endi;;

I- exaraination bu- as conce .si'-n Railv/ay Board

nas alreaty allov/ed him additioncd thxS-d chan 

w itnin  a period of four years but the applicant

coulu not qualify  even in tno th ird  chance 

given to him.

e

19, -hat tne contents of para 4(x::ii) of

tno or ig in al  a p , licecion  do -ot c a ll  fo r  conments.

Ho..ever, it  is fu:rtn.r c la r i f ie d  that tk^ said

1 ttor  dated 1 1 .1 . 9 0  cT-'-n-i n ■
co....-ain o. in enclosure

o. u.ie aopl._cation is issued for the

pu.cOo:De t :̂ t̂ ir  due to any genuine medical

grounc.3 I f  a can.; idate could not ap ear in 

® cxarrd.-B.tlon onl; f.-.en an addlti.Dnal c hance 

(wnlc:n .,ay be I . t ,  I m ;  or l ;:ird  chance fo r  an 

Indivlcual candidate) „sy be given in fourth 

year, "an a , l l c a n ;  does not come under the

c.a ...g.^ry as ne nas alr^'.ady granted three 

chances in 1987 . 1988 and 1989.

20. ,:hct th contencs o f  para 4 ( x x U i )  o f

c o n t d . . . 1 0
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of L':.i orig inal  ap;;)!ication are d en ie d .

She aoycndix 2 A cxamiaation has already 

taken place in tr^e year 1 99 0 .  As rule

conta 'ned  in ToaiIv/ay board 's  letter  dated

2 4 .6 .8 6 ^  the rGsponc.ca'^s had no alternative  

but to terminate t .e services of the applicant.

21. i'hat in  respect of conte.:'-s of paras

4 (xxiv ) and 4(xxv) of  the or ig in al  applicvtion ,

30 far  it  is  a ,v.at.:v r of record# is admitted, 

:iov7ever, i'z is  furt.ior c la r i f ie d  that the 

cajc of the applicant is d iffe re n t ,  the correct

position  has already ?jeen explained in para 

8 of this  reply. A fter  1983, no ca.ndidace 

was allov;;. d to ap ear for the fourth or f i f t h  

chance,

22. J'u.t t.;e contents of oara 4 (xxvi)

of the original application a:~c'. aot admitted 

V. ^  as al-eg. a, Srnt, Alka 3ahani anc. ,3 '̂c. oharda

A  Singr: being outstanding sporty wo-icn V7ere

appointed under sports quota on d ifferent

service conditions . Their  ret; ntion in 

s; rvice depends upon theii perfor.-'.ance in 

sports an. as such fneir service co’-clftions 

caiinot jOe corapared v.'i „n t.iost of a jpl lc^nt 

v7ho is appointed on cirt-ia . asic terr.;s and 

COi^-.iLions tnrou^h I^ailvay Recruit ,enf Poard

c o n t c .  . . . . 1 1
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v/h.^cfi It  duly  acceptcd by signing his o ffe r  

of a )oinlinent.

X '

>. J  
x:

23. in reply to the coater.ts of

pri~a 4 (x x v ii )  o f  Uie original ap j.'-icc:tion/

it in stabad -f-iat as pc,r service conditions

of the ap_-li :anb he v/ill be treat;_:d as on 

.^rojjation unlc_.s ĥ  qu alifies  Ln̂ : said ap 'endix

I I  cxCiMination v/ithin the stipuli.ted period

and cha,x:c.c Ij-ib if  he fa ils  bo do so, his  

S' rvicos t./ould be l ia b le  to be discharced and

acco.;uinv;ly St-;rviCc3 beve bee  ̂ diochargcd

lb  is further s t z t e " t h r t  the applicant vac;

:^aj-iy c./are of t*ic.. -t r : ant condibions even

prior bo his appoinb;.vent as C. I in Accouuts 

't:part;nent,

24. Jdat bhe conbsat:: o . para 4 (x x v i i i )  of 

tne original  application are no:: admitted as 

3t. ted. I t  is true b.i- t tne applicant joined

niL; sc.rvicf's i.: the Accounts Deparb:..cat as direct 

arecruit but as  ̂ ,r ?cule 2008 of I-.dian Railv/c.y 

^sablJ.Sni.;ent Coce '7ol I I ,  bhe lien  of the 

■ .^i'^^ab on bne oost of skil.Led fitb er  on v/'iich

he was previously, working and cd nfir,.ed ceas'.'rd 

to exist  afber the expiry of three years fron 

bne a .e of his jo in ing  the hccoun^j De .:)Crt:::ent 

a:- C ',j.I Ot:. r;/ise al^;o he ^as joined the 

Accoun:;c Dep rt ent a^ a fr..sn entranb -ft r 

coaper-in;, tne open ■/.■arlvet selection \/ith no

. . .  . 1 2
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corxtinuity to .is pcevious ser\^ice in other 

do-jc^rtrnent of the nailways. Th'.r<?fors, no 

benefit  CQn be given to hip. on account of nis 

previous oervics except the pen'sionary benefit /  

i f  he v7oul(I have r u a lif ie d  t.ie s a id  Ap .endix  

2~A  examination.

i

25. ThaL the concencs of ;e.'a 4 (xxix ) C2̂  

th .. ori 1  nal ap ;licacion are denied. As o r 

condition la id  dov/n in iara G h a ( '^  ) of

ann:.xure no. A-^ i . e .  o f  .er of appointment^

v;hich he duly accented, no nuch no tic is

r 'q u ir c d  as a llc ;’ d. Railv/ay Board is also 

cnpov; r; a to frame the rules and p o l ic ie s .

25. That the contents of >ara 4 (xxxi) to 

4 (x x x i i i )  of tnc original appl'.cation are 

cacegoricrlly  o /n ic d .  The detailed  explanation 

has already be n qivcn in the short count"r

reply as \:ell as ’.n the preceding paras herein ­

above.

27. T.iat in re_-l  ̂ to the contents of -;ara 4 

(xxxiv) of tne original application , it  is 

ctr.cc.. tnat only due to stay order granted

..:y t..is ion 'blc  Court, t e applicant :s s t i l l  

co .,1 c m  ing ia scrvice.

28. Taat the conteats of 'r-ra 4(xxxv) of the
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0,r», uo .\o'z cell for CO

29. rhat tKe ground'-ic : :  i.oaed in -para 5 

ô . ■u.i . eg orirxaal appi -'.c- t:’. .;n ere vague,

ir-.elcvunt, ir.a^in- r/, and

not -..;1-C£,bl to ’:V> i^sc^nt case

A
50. - ‘i; c : G CO cen : . ; 

ori'^,'. iel ~ jp l '

r- pl .

'';"ar''o G m ' 7 

- '-3 r:o;: CP 11 f:

31.

X

s

\
/

-■ to trio r e lie f  clai-e..:

in ra S an-. 9 of chc orici;.al ar);ilc^-.i->n,

1 C sir.jccl th'-t in vi'.vr of ch ■ f-.cc-; end 

r.a.oni: already . t c ,  c. i.: :ao ^aragrr.xi^ 

Acroineb^VG of tVii.-: r-ply, c._ ro i .  no rcrl-.:

th_^ ca ... t.iUG it  de.^er'/es to ''.o

...-see- w-itn cojti; ia fevour of the

£̂ nj ■. ri.. ;_ r: 3 >ond nc3 .

: -01; d. n

v r r i ■i c a t i o n

:;u\b ric v'urKina ac Je-n-'-”-

-niei  * i c c o u . i : , J f f i c '
- i , 3 .  .iCi. :i'z

■'■O .1 zc: V _ r i f ” 'ciici'c.
■;ne cone-, .rc-j of 

-'if orGOucl Kno;;le.f-

of --ras 2 to 31 of t .1:3 r : ;o l  

to b j  -le on t.i-

L V.Ci‘CiiO'.7 

^ ted:

1.0. 4 

- of tnii

t ,03

oc rcGorc.:- cnf



.

1
;l

«. • ^  ‘ 
Tw

K

In I he CEWTR.̂ iL A:̂ î A
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(Tv Jf



OoAo CSoSaO cQ EOC0 flr>

a

P3TC3 sbac&css' Sfe023ca t»oooeo

T!moa oS Xc3Sd (h OS&oso 

Cxi^Mo Kffo .I^1S& KSicj

0 6«e«« ISCi^DE^toSOo

=2/, i^Uo

M
^c c a  :t2D^to«

2d ^  CD^off C5e ita fe o ^  £oE.iof t o m  mm^Wf
oS ^  Sc2&cso Ooitoy Bafe^^Dfesocs mnsol tSiiio p'SĈ Ŝ̂ iSic:©
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